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Jainur Ali &2 Ors. 	 - 	 APPLICANT(S) 

S.Ali. 	 1, N 	 Pf1 	.L!J±.; APtLi(.T(5) 

VERSUS 

Ur1on of India &Ors. 	 . RESPcrT)J1(3) 
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MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 284 of 2001. 

Date of decision : This the 11th day of January, 2001. 

Hontble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Md. Jainur Au, SDA No.215204 
S/o Syed Au, Resident of Village Septi, 
P.S.Rangia, 
District-Kmrup, Assam. 

Saifuddin Ahmed, SDA No. 215155 
S/o Late Abdul Au, 
resident of 4 Pub-Sahar, 
P.S.Rangia, District-Ka.mrup, 
As sam. 

Nd. Manir Au, SDA No. 21519 
S/oMd. Moslim Au, 
resident of village - Pub Sahar, 
P.S. Rangia, 
District-Kamrup, 
Assam. 	 - . .Applicants 

(At present all are working as regular Safaiwala Grade-IV 
employee in the office of the Administrative Commandant, 
Station Headquarter, Rangia, Kamrup, Assam). 

By Advocate Mr. S.Ali. 

-versus- 

The Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Defence, New Delhi'. 

Additional Director of Staff 
Duties (SDGE), General Staff 
Branch, Army Headquarter, DHC, 
New Delhi. 

51 Sub-Area, C/o 99 APO. 

101 Area Commandant, 
C/o 99 APO 

Administrative Commandant, 
Station H.Q., Rangia, 
Kamrup, Assam 	 . . .Respondents 

By Advocate Mr. A.Deb Roy, Sr.C.G.S.C. 
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ORDER 

CHOWDHURY J.(v.c.). 

The applicants are all Conservancy Safaiwallas. They are 

working since 1982 and 1984 onwards and their services in due 

course were regularised. The main grievance of these applicants 

pertains to non consideration of their cases for appointment as 

Grade III post by way of promotion as per rule. In this 

application it was contended that all the three applicants are 

eligible for appointment as Lower Division Clerk and the 

recruitment rule also provides for appointment of persons in 

Group C cadre by way of promotion from amongst the civilian 

employees working as Conservancy Safaiwalla. Mr. S.Ali, learned 

counsel appearing on behalf of the applicants stated and 

•contended that these applicantsare all qualified persons and 

working under the respondents to the best of their ability for 

about two decades. Mr. Ali further contended that these 

applicants are stagnating in the same post for years together 

without getting any opportunity of promotion to the higher post 

2. 	Mr. A. Deb Roy, learned Sr. C.G.S.C. appearing on behalf 

of the respondents referred to its written statement and 

contended that there is/was no vacancy for promotion of the 

applicants. Mr. Deb Roy submitted that the case of th5 

• 	 applicants were sympathetically considered as will appear from 

the Board Proceeding and all out efforts were made by 	the 

• 	 Station Headquarter with higher Headquarters during September, 

• 	• • 	1996 and the higher authority discarded the proposal on the 

ground of ban against the creation of new civil post. 

Upon hearing the learned counsel for the parties and on 

consideration of materials on record it • appears that• the 

Station Headquarter, Rangia took steps for creation of new post 

Contd... 
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but the same was turned down by the higher authority on the 

ground of embargo on fresh appointment. Progression of career 

is one of the facets of the good administration. Stagnation not 

only affect the moral of the employees but it also erodes the 

administrative efficiency. The respondent authority no doubt 

took up thematter with the higher Headqurters in 1996 but about 

six years now elpapsed. Keeping in mind the interest of the 

administration we are of the view that it is a matter in which 

the authority requires to find some way out and resolve the 

•situation in the public interest. We feel it is a fit case in 

which the respondent authority need to apply its mind to remove 

the stagnation and take appropriate decision within a 

reasonable period. 

4. 	With the observations made above, the application stands 

disposed of. There shall however, be no order as to Costs. 

ft 
(K.K.SHARMA) 

T 	 (D.N.CHOWDFIURY) 

M emb 9 r 
	 Vice-Chairman 

t rd 
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IN TPE CEN rRAL A1NI 	rij 	TRI!AL GAtJHATI 

BENCI 	TTh7ArI. 

(An application under section 19 of 

• 	 the Central Administrative Tribunal 

Act, 	1985). 

• 	 O.A.No. 	 /2001. 

Md. Janul All & ors 	..... 	 Applicants. 

-Vrs- 

Union of Inla & Ors 	..... 	 Respondents. 

LThT1LS C'F THIL AP .PLIC Kf ION 

1. P?TICULARS OF TH% P.1DPLICjJj\ffj1*.- C 

N 

Md, Jainur A].!, 	S'JA No.215204 

S/o Syed All, ResicJent of Village Sept!, 

P.. 	angia, Dist. Kamrup, Assam. 

Salfuddin Ahmed, SL)A No.215155 

S/o Late Abdul All, resident of Pub -Sahar, 

P.S. keTligla, 	ist. Kamrup, Assam. IJ 

Md. Manir All, SDA No.21513 

5/0 Md. Moslim All, resident of 

Vi11qe - Pub Sahar, P.S. Ranqia, 	- 

Dist. 	Ketrup, 	Assafli. 

At present all are working as regular Safaiwala 

Grade-IV employee in the office of the 

Administrative Coilinanc-lant, Station Head Quarter, 

Rangia, KamrUp, Assa. 

2. pj.~p\TICTJLARS OF THE RE 	5. - 

1. The union of India, represented by the 

Secretary to the Govt.0E India, Ministry of 

Defence, New Delhi. 

Contd••.2 
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2. Additional Directbr of Staff, 

Dtjes (SDGE)'General 54ff Branch, 

Army Head Quarter, DHC, New Delhi. 

3 	51 Sub-Area C/c 99 APO 

101 Area Commandant, 	/d 99 APO 

Administrative Commandant, Station H.Q., 

Rangia, Kamrup, Assam. 

PARTICULARS OF THE ORDER AGAINST VHICH THIS 
APPLIN IS ME:-  

There is no speciic order but this application 

has been made 	r 	 LJ.&4 cJY 

cL 	4 UJ 

JURISDIcTION OF THE ThIBUNAL :- 

The applicants declare that the subject matter 

on which the applicant seek redressal is within the 

jurisdiction of the Hon 'ble Tribunal\ 

LIMITATiON :- 

The applicants further declare that the 

application is within the Iinitation as prescribed under 

• section 21 of the Central Administrative Tribunal Act,1985. 

FACTS OF THE CASE 	- 

6.1. That your applicants have sought for common 

relief cause of action being common in their case and 

hence they have filed a joint application before this 

• Hon *bie Tribunal which may kindly be allowed under Rule 

5(4) of the Rules. 

6.2. That the applicants are Indian Citizens 

and as such they are entitled to all the tights and 

pivilegeS guranteed under the Constitution of India. 

/ 	 Contd ..... 3 
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6.3. That your applicants have been 

work±r\g asConservency/Safaiwalla since 1982, 

1984 and now they have been regularised in 

their posts as per direction of the Hon'ble Tribunal 

in response to their OAS fl3dd, 1ith 

effect from the date of their appointments. In fact 

all the applicants are now regular appointees. 

6.4. That your applicant N0.1 Jainur All who 

is 28 years of age, has passed I-ISLC Final Examination 

in 1990 from Sidhi Nath Vidyamandir High School. He 

has passed his higher Secondary Final Examination in 

1994 from Rangia College. 

?nexure-1 is the photocopy of 

H.S.L.C. passed certificate issued 

bythe Head Master, Sidhinath Vidya. 

Mandir High School. 

Annexure-2 is the photocopy of 

Higher Secondary passed certificate 

issued by the Principal, Rangia 

College. 

6.5. That the applicant No.1, also passed the 

English _ypi4 inal Diploma Examination securing the 

speed of 44 for four words per minute and was placed 

in second Division in 1992. He also passed Hindi Biasared 

Final Examination in 2'000 from Assam Rastrav-esa Brasar 

Sernity, Guahati. 

Mnexure-3 is the photocopy of 

English Type writing passed Certificate 

issued by the Principal. Institute of 

Commercial Training, Rengia,AsSam. 

Contd.....4 
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6.6. That the applicant NO.2 Saifuddln , 

Ahrned has passed the H.S.L.C. 'inal Examination\s 

in 1995 from Rangia High Madrassa Securing 

second Division. He has al so passed the Hindi. 

Bisarad Final ExaminatOn marksheet of which has 

been enclosed herewith* 

flnexure-4- is the photOcy of High 

Madrassa passed Certifiefate'issued-by  

the Superintendent • Rangia High Madassa 

on 12.2.1975. 

innexure-5 is the photocopy of markaheet 

-. 	secured in Hiridi Biasarad Examination. 

6.7. That the applicant No.3 Manir AU *  has 

passed High Madrassa final Examination in 1992 from 
1 

Rangia High Madrassa in 3rd Division. 

inexure-6 is the photocopy of High 

Madrassa Final Examination passed 

- Certificate issued by the Principal of 

Rangia High MadrassaH.S. School. 

6.8. That the applicant state that there are 

83 civilian employees who are all GradeIV .eD!plOYeeS 
-- - 

working in the office of the Mministrative Commandant 

in Rangia Head Quarter. It may be stated herein that 

the appricant also submitted application on 1.8.98 to 

the Station commandáng Officer. Rangia.Q. praying 

for promotion to the post of 14.D.A., and .having no reply 

from the Comtiandaflt he submit€ed another application 

on which praying for transfer to Clerk Grade on 6.7.99 

but uptill now the Comnadnat has not taken any steps. 

- MnexureT & 8 are the said applications 

submitted, by the applicants. 

Contd.....5 
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6.9. That theze is not a sile civilian 

employee working in H .Q. Rangia and none of the 

Civilian employee is allowed to ?nter into the 

office of the Mministrative Commandant and as a result 

hey are not allowed to place their grievances by staff 

who are all army people. In fact, the ctilians are not 

treated properly by the office. The staff does not allow 

the citilian employee to place their grievances before 

the Mniinistrative Ccnraandant. The office staff of the 

?dministratie Commandant has been given all types of 

harassment tothe civilian employees. 

6.10. That there ate several offices of the 

Mministretive Commandant all over Assarn and in all the 

offices there are civilian employees to maintain cbordi-. 

• 	nation with the civilian employees working under the 

Mministrative Ccnmandant but in Rangia H.Q. has not 

appointed any Civilian eiployee in the staff from the 

inception of the office of the Administrative commandant 

and as such the civilian employees are in great difficultie s. 

6.11. That the presentstaff of the MxninistratiVe 

Commandant even did not 'allow the civilian employees to 

be regularised in their services but the employees finding 

no way'Out filed cases for their regularisatiOrt in their 

services before this Honble Tribunal and the Honble 

Tr bunal after hearing bath sides allowed all the civilian 

employees to be regularised in their services and now all 

the civiliat employees have been regularised in their 

services. 

/ 6.12. That even after judgment and orders passed 

byis Hon'ble Tvtbt3nal in 1994 for regularisatiOfl of 

their services and thereafter, the office of the 

- 	 COntd....6 
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Mralflistrative Commandant have not taken any 

steps to openGPF Accounts for which the 

prdsent applicants and other civilian employees have 

filed theO.A. No. 2 	/2001 praying for issuing 	44r 

direction to the Mministrative Commandant to open 

GPF Accounts of all the regular civiliai employees of 

Rangia H.Q. at an early date as some of the employees 

are going to be retired within 9/10 years. 

6.13. That it is most eesential to appoint 

civilian clerks, mate or supervisor, Chowkidar and peon 

in the staff of the Administrative Commandant. It is 

also stated as many as three clerks should be appointed 

in the Office of the Mministrative commandant as there 

are 83 Civilian Grade-IV employees to look '.j.nto their 

various problems but unfortunately not a single employee 

is there in the staff of Rangia H.Q. 

6.14. That the applicants are eligible for 

promotion to the post of Civilian clerks in the office 

f the Administrative Commandant H.Q. Rangia, they 
I 	 a 	 - 

having requisite qualificatiOn. 

6.15. That the applicants state that in other 

offi 'es of Administrative Commandant in Assam in various 

places have civ1lian employees in the staff but only 

in Rangia H.Q. there is no civiJian clerks, mate, 

Supervisor;chowkidar, Peon etc., hence it is a ftl 

ease of discrimintion to the Civilian 'ernployees 

working under the Mrninistrative Cormaandant H... 

'I 

- 	 / 

FA 

Rangia. 

Contd... . .7 



/ 

) 

-7- - 	 - 

7. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :- 

1. For that civilian employees like Clerk, 

Supervisor, Mate, Peon, Chowkidar are essential in 

the office of the Mminjstrative cotnivandat Rangia 

Hedd Quarter. 

• 	 2. For that in all offices of Mministrative 

Commandant in Assam there are civilian employees in the 

office staff but only in Rania H.Q. there is:not a 

single civilian employee and hence it is a case of 

discrixnintion to civilian workers working under the 

.1 	
tninistrative commandant Rangia H.Q. 

• S. For that there are provisions for appointment 

of Civilian employees in the office staff of the 

k1ininistrative commandant but the presentstaff of 

I 	Mministrative Commandant does not like to .e civilian 

- employees,dm in the office staff and tltvt want to harass 

the civiliai workers and never put up proposal to the - 

•Administrative Commandant to. take up the matter with 

Higher Authority to appoint civilian employees in the 

äffice staff. 	 - 

For that the present office staff is out 

to harass the civilian employees working under the 

?rnin1strative commandant, Rangia Head Quarter. 

For that the civilian employees are 

required in the office staff of the ?ministratiVe 

Commandant for smooth functioning of the official 

works and to maintain coordination between civilian 

emplcyees and AZny employees. - 

COntd.. .. . 
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6. For that under Article 309 of the Constitution 

of India the President framed rules in the name and style 

called the Formation Headquarters and Station Staff Of ficd 

Conservency Staff. ecruitment Rules, 1980. The Civilian 

p1oyee s can be recruited to the Station Head Qaarter 

or in the staff of the Station Staff Office in general 

staff Branch of the Army Head Qaarter wider the Ministry 

of Defence and in this rules the civilian employees 

particularly these 3(three) applicants are qualified. 

to be appointed as L.D.A. Group-C and others as Peon, 

Cbawkidar, mate etc but the respondents have never taken 

any steps to appoint the qualified civiliat employees 

of the staff of Mministrative Commandant, Rangia Head 

Quarter and as a res4t there has been virtually not 

coordination between Civilian workers and Army Personnel 

wcrking in the office of the k3ministrative Commandant, 

Station Head Quarter, Rangia and hence it is a fit case 

for giving appropriate direction to the respondents to 

take urgent steps to appoint civilian employee as per 

rules as stated above. 

7. For that at any rate it is a fit case for 

giving appropriate direction to the respondents to take 

urgent steps to appoint civiliai employees in the office 

of the Administrative Commandant, Station Headquarter, 

Rarigia., 

S. DETAILS OF REMEDIES EXHAUSTE :- 

Thatthis applicarts ipproacbed the Commandant 

on several occassions to consider the case of Civilian 

Contd. .. . . a .9 
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employees in the office of the Station Headquarter. 

Rangia but no steps was taken by the Mministrative 

Commandant, Station Head Quarter, Rangia. The applicsnts 

also submitted representation on the issue of the 

appointmentjromotion of civilian employee and the staff 

of the Station Headquarter, Rangia had no result. 

9 MATTERS NO PREVIOUSLY FILED OR PENDING IN ANY 
OTHER/PRIBtJNL :- 

The applicants declare that no case regarding 

subject matter of this O.A. is filed or pending before 

any Court or Tribunal. 

10. RELIEF SOUGHT FOR :- 

1.bder the facts and circnstances narrated 

above the applicants humbly pray before this Hon'ble 

Tribunal for grant of following relief :' 	- 

to direct the respondents to take urgent 

steps for promotion of civilian empiOyees 

ii) to appoint civilian employees under the rules 

in the office of the Administrative Commandant. Station 

Headquarter, Rangia: 

to appoint or promote the applicants who 

are qualified and eligible for Grade-Ill post in the 

office of the Administsative Commandant, Station 

Headquarters •Rangia. 

iv) to appoint PEON, Choikidar, Mate 1  

Supervisor from the otherUalified Grade-tV employee: 

y) Respondents be directed to take steps for 

appointment of LDA, Peon, Chadkidar, mate, supervisor 

etc in the office of the Administrative Commandant, 

Station Headquarter, Rangia. 

- 	Contd.....10 
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11. INTERIM PR?YER IF ANY : 

Pending final disposal of the application 

it is further prayed that the ministratiVe Commandant, 

Station Headquarter. Rangia be directed to appoint 

atleast one of the present applicant as WA to maintain 

coordination between the civilian workers and Army staff 

in the office of the Mministrative Commandant, Station 

Headquarter at Rangia. 

120 PARTICULARS OF THE IPO:- 

Date: 

Va1ue 

Payable at Guwahati 

Name of the Post Office: 

13 	1cLOSURES :- 

As per Index. 

U 

L 
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VERIFICATION 

I, Md. Jainur Au, SDA No.215204 Son of 

Syed All, Resident of Village Septi, P.S. Rangia, 

District Kamrup, Assam, do hereby so'emnly affirm 

and verify the statements made in paragraphs 

6' 6IO, 	 are 

true to my knowledge and those made, in paragraphs 

matters of records 

are true to my information derived therefrom and the 

rests are my hrnble submissions made before this Hontble 

Tribunal and I have not suppressed any material facts 

in this case. 

And I sign this verification on this - th 

day of July, 2001 at Guwahati. 

tik 	eLuL 

Signature. 

-C' 
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,&1\t 

The 8ttiffl CrmmemaIng Officer, 

S ttirn Hea#3 Quarter; Rmiae 

Datftt the 

:--_J 	 L------- 

Met hurny ana  receatfu1ly  stato  that I laavc 

• 	bcrt aorvjhkj unor your 2oparfleflt sinco 1995 as a regular 

IV 43rac1 Govflt • Sir, I have passea the H. S. S.L, C. EraminaticD 
d have Diplsma in Typotiriting also. As a aualifled servant 

ghcuic) 	tha ehflce for u racation in your effico • so 
I r-ogucat 'cur hr'*'ur kinely to censider my Case an.3 at nocosery 

-. aoton for prcmi'te me as 

,X shall rem$n over statqful to you for your kindfloas. 

Yeurs faithfully, 

12d J'Jvi rf 

	

M6. Jdnur ltli ) 	
// 

f 



U,  
• 	 From 	: SD-215204 Cun(Safai) 

MD Jainur All 	 / 

	

-t 	 HQ 21 Mtn Dlv 	 4 

	

• 	 TO, 

The Station Commander 
6tation Meadquater 
Rangiya 

REQUiST FUR TRANSFM INTO CLERK rFQ\DF. 

• 	 Respected Sir, 

• 11 With due respect, I  humbly request the following 
few lines for your sympathetic consideration and 
favourable action please0 

- 2 	Sir, I Md Jalnur All enrolled in Con/Safai wef 
01 Dec 95 and presently working in HQ  21 Mtn Div with 
my full dedication and satisfaction to my superior0 

3, 	Sir, My  civil education qualification is as under :- 

Matric(C3-X) 

	

	-Passed in 1990 in III  divlsioi 
42% 

l.A 

	

	 -Passed in 1996 in III  divisioz 
35% 

	

• 	 4. 	Sir, being I  am educated person, I  would like to 
transfer to clerk trade. May I request you to consider 
my applicatiOn and tfr me to elk trade. I  sure that I 
will be able to serve as clerk to entire satisfaction 
of the officer. 

I shall be grateful to you for act of this kindness0 

• Thanking you, 

/•• 

• 	 • 	Yours obedient 

Md Jainur All 

• 	 1- 	 ------99 
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js is 	 certify that Md.Seifu&jn third,Ro11 Rangia No.26 
• 	 haas3ed the Assan Rich 14a3ro.aah Fiiie.1 LnT1x1ation in the year 1975 as  

• 	i , 	gir candidate and was placed: n the $ecani5. Diriion.1th3 age according 
O hie a ,, 	card was 16(S ccrn)yeers 2(two)Tnontlis X days on the 

• 	• 	arc, i9rhis is according to his !4ark$ieet isstnd by SEBA 

_&I_ 	 Sd/-Iuegible . 
• 	 • 	

• 	 - 

: 	 AhçB.AL.B) 
• 	ñor,i2/2/ 	 erintendent, 

MTh2Sah, 

ej  
• 	 Fi 	. 
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A11ATI  

----- 

	
c9s) 	 3IAUG2'W( 

. 	 I 

	 I 
IN THE CENTRAL 

BENC 

In the matter of :- 

O.A. No 284/2001 

Md Jainur All and others. 	 94 
,.. 

-Vi,KJS- 

Union of India and others 

-AND- 

hi the Matter of :- 

- Written stateme±its submitted by the Respondents No 1 to S 

WPJTThN STATEMENTS :- 

Tho humbk Rospondents submit their wiittcn stakmvnt as follows 

That I am the. Officialing Administralive Commandant, Station Headquaiters,Rangiya 

and Respondent No 5 in the above case. I am acquainted with the facts and circumstances 

of the case. I have gone through a copy of the application served on me and have 

understood the contents thereof Save and except whatever is specifically admitted in this 

written statements, the contentions and statement made in the application may be deemed to 

have been denied. 1 am competent and authorized to file the written statement on behalf of 

all the iispondents. 

That with regard to statements made in paragraphs 1 to 6.1 of the application, the 

respondents have no comments on them.. 

3 	That with regard to the statements made in paragraph 6.2 of the application, the 

contention made is agreed to and applicants are availing all entitled privileges & service 

concessions i,e, daily allowance, house rent, travelling allowance, washing allowance, bonus, 

summer and winter liveries, increment and other entitled facilities. 

4. 	That with regard to the statements made in paragraph 6.3 and 6.7 of the application, 

the respondents have no comments on them.. 



I 	 2 

/tker

hat with regard to the statement made in paragraph 6.8 of the application, the 

.faan

nts beg to state that it is uncor?ect to say that the respondents number 5 has not 

 steps to employment of civil clerk in Station Headquarters Rangiya. There is no 

vacancy in Station Headquarters Rangiya for lower division clerk. Copy of PE issued by 

Army Headquarters vide lettei number B/053 11/Org 1 (PP & Coord) dated 30 Jun 97 is 

enclosed herewith as per Annexure 1. This Headquarters has vacancy for conservancy 

safaiwalas only. Copy of board proceedings is enclosed as per Annexure IL However all out 

efforts are being made by Station Headquarters Raigiya for employment of civil cleric 

board proceedings and statement of case for authorisation and employment of 2 lower 

division clerk at Station IIeadqurrters Rangiya was taken up with higher lleadquarters 

during Sep 1996 copy ttachcd at Annexure M. Higher Headquarters has returned the same 

and reiterated that the ban has still not been lifted by the Govt of India, Miii of defence for 

creation of new civil posts. Copy enclosed as per Annexure IV. 

That rjth regard to the statement M. 	
in paragraph 6.9 of the application, the 

respondents beg to state that it is grossly incorrect to say that none of the civilian employee 

is allowed to enter into tile office of the administrative commandant for their grievances and 

harassment the civil staff by combat staff of station Headquarters Rangiya. All out efforts 

are being made by Station Headquarters Rangiya for employment of civil clerk. All civil 

staff of station Headquarters are permitted to meet the Administrative Commandant every 

Saturday, "FREE ORDERLY ROOM" board is also hang in front of Office of the 

Administrative Commandant in English and Assamese language. Suggestion box is also 

placed near, notice board for endorsing the suggestions of civilian staff. Monthly darbar is 

also held by respondent number 5 on eveiy payment day. 

That with regard to the statements made in paragraph 6.10 the application, the 

respondents have no commenti on them as all suitable actions have already been taken by 

respondent's office for for employment of civil clerk. 

8.. 	That with regard to the statements made in paragraph 6.10 the application, the 

respondents beg to state that it is grossly, incorrect to say that the civilian employees be 

regularized in their services, as all the civilian employees have already been regularized in 

their servkes. 
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9 . That with regard to the statement made in paragraph 6.12 of the application, the 
spondents beg to state that all out effoits are being made by Station Headquarters Rangiya 

fr early allotment of General Provident Funds Account Numbers. As per procedure the 
hi ca1ions for opening of General Provident Fund account are required to be forwarded to 

1/ikrea Account Office, Shillorig for vetting in case of all eligible employees. There after the 

f applications are further referred to CDA(A) Guwahati for their scrutiny who in-turn forward 

it to JCDA (Funds) Meerut which is the competent authority to issue the (ieneral Provident 

Fund Accoiint. Number to the indMdual. In accordance with the above procedure. 

Applications for admission to the General Provident Fund account were forwarded to the Area 

Account Office, Shillong on 04 March 97 for 45 applicants. Applications for 13 applicants 

were forwarded on 06 July 97. Thus a total of 58 pplicafions were forwarded to Area 

Account, Office, Shillong by Station 111cadquariors Rangiya befor 	"1x 97. 	Sme 

applications were then forwarded by Area Account Office, Shillong to JCDA, Meerut duly 

yetted on 21 January 1999. Applications form in respect of remaining applicants were 

forwarded to Area Account Office, Shillong on 23 May 2000. 37 Applications have been 

forwarded to JCDA (Funds) Meerut by Controller Defence Acount Office, Guwahali for 

allotment of General Provident Funds Account Number on 19 July 2000 and 28 July 2000. 

Reniaining 46 Applications out of 83 were foiwarded to Controller Defence Account Office, 

Guwahati by Aarea Account Office, Shillong on ii June 2001 for onward submission to 

JCDA (Funds) Meerut. It is grossly incorrect to state that respondent have not taken any steps /f to open their General Provident Funds Accounts in respect of applicants 

That with regard to the statement made in paragraph 6J3 of the application, the 

4/esondents beg to state that there is no vacancy in Station headquarters Rangiya for lower 

/ division cierk There is no vacancy for mate supervisor, Chowkidar and peon in Station 

Headquarters Rangiya being non cantonment Station, 83 conservancy safaiwalas are 

distributed for working in various stations and units within Zone, and there is no need to 

employ mate, supervisor, Chowkidar and peon at Station Hàadquarters Rangiya. Copy of 

PE issued by Aimy Headquarters vide letter number B!0531 1/Org 1 (PP & Coord) dated 30 

Jun 97 is enclosed herewith as per Annexure I. This Headquarters has vacancy for 

conservancy safaiwalas only. Copy of board proceedings is enclosed as per Annexure II: 
C- 

However all out efforts are being made by Station Headquarters Rangiya for employment of 

civil clerk, board proceedings and statement of case for authorisation and employment of 2 

lower division clerk at Station Headquarters Ranglya vac taken up wthHigliTThiikiiThiters 

dining Sep 1996 copy attached at Annexure .111. Higher Headquarters has returned the same 
--. ... 

and rei
.
ter
.

ated that thó ban has still not been lifted by the Govt of India, X1in of defence for 

creation of new civil posts. Copy enclosed as per Annexure W. 
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That with regard to the statement made in paragraph 6.14 of the application, the 

Respondentsbeg to state that there is no vacancy in Station Headquarters Rangiya for lower 

division clerk. Eligibility for promotion to the post of lower division clerk in the of 	of the 
Admirthtrative Commandant Station Headquarters Rangiya will be assessed by the Board of 

Officers as and when vacancy will released by Government of India, Ministry of Defence 
through Anny Headquarters. 

That with regard to the siaternenl, mddc in pdrdgraph 6.15 of the uppliznion, the 
Respondents beg to state that there is no vacancy in Station Headquarters Rangiya for lower 

division clerk. There is no •  vacancy for mate or supervisor, Chowkidar and peon in Station 

Headquarters Rangiya being non cantonment Station as 83 conservancy safaiwalas are 

distributed for working in various stations and units within Zone, and no needs to 

employment to mate, supervisor, Chowkidar and peon at Station Headquarters Rangiya. 

//div

isionThat with regard to the statement made in paragraph 7.1 to 7.7 the application 1  , the 
ondents beg to state that there is no vacancy in Station Headquarters Rangiya fOr lower 

 clerk. There is no vacancy for mate or supervisor. Chowkidar and peon in Station 

Headquarters Rangiya being non cantonment Station. as 83 conservancy safaiwalas are 

distributed for working in various stations and units within Zone, and there is no need to 
employ mate, supervisor, Chowkidar and peon at Station headquarters Rangiya. Copy of 

PE issue4 by Army Headquarters vide IcUer number B/0531 i/Org 1 (PP & Coon!) dated 30 

Jun 97 is enclosed herewith as per Annexure I. This Headquarters has vacancy for 

conservancy safaiwalas only. Copy of board proceedings is enclosed as per Annexure II. 

However all out efforts are being made by Station Headquarters Rangiya for employment of 

civil clerk, board proceedings and statement of case for authorisalion and employment of 2 

/ lower division clerk at Station Headquarters Rangiya was taken up with Higher 

Headquarters during Sep 1996 copy attached at Annexure M. Higher Headquarters has 
retifrned the same and reiterated that the ban has still not been lifted by the Govt of India, 
Miii of defnce for creation of new civil posts. Copy enclosed as per Annexure lv. All civil 

staff of station Headquarters are permitted to meet with the Administrative Commandant 

every Saturday, "FREE ORDERLy ROOM" board is also hang in front of Office of th e  
Administrative Commandant in English and Assamese language. Suggestion box is also 

placed near notice board for endorsing the suggestions of civilian staff, Monthly darbar is 
also held by respondent number 5 on every payment day. It is incorrect to say that staff of 

Station Headquarters Rangiya has harassed the civilian employees. 
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14. 	That with regard to the statement made in paragraph 8 of the application, the 

Respondents beg to state that it is incorrect to say that the Station Headquarters Rangiya has 

not taken any steps for employment of civil clerk in Station Hea1qua.rters Rangiya. There is 

no vacancy in Station Headquarters Rangiya for lower division clerk. Copy of FE issued by 

Army Head uarters vide letter numberB/053 11/Org 1 (PP & Coord) dated 30 Jun 97 is 

enclosed herewith as per Annexure I. This Headquarters has vacancy for conservancy 

safaiwalas only. Copy of board proceedings is enclosed as per Annexure IL However all out 

efforts are being made by Station Headquarters Rangiya for employment of civil clerk, board 

proceedings and statement of case for authorisation. and employment of 2 lower division clerk 

at Station Headquarters Rangiya was taken up with Higher Headquarters dining Sep 1996 

copy attached at Annexure M. Higher Headquarters has returned the same and reiterated 

that the ban has slill not been lifted by the Govt of India, Miii of defence for creation of new 

civil posts. Copy enclosed as per Annexure IV. 

That with regald to statements made in paragraphs 9 to 13 of the application, the 

respondents have no comments on them, 

That the respondents submit that the application is devoid of merit and as such the 

same is liable to be dismissed. 

VERIFICATION 

I, Major Charan Jil Singh Gill, 36 	years, working as Ofliiaiing Administrative 

Commandant, Rangiya do hereby solemnly declare that the. stárnents made above are true 

to the best of my knowledge, belief and intbrmation and nothing is being suppressed. 

I Sign this verification on thiS1- th  day of August 2001 at Rangiya.. 

(CharanJit Singh Gill) 
Major 
Officiating Administrative Commandant 
Station Headquarters Rangiya 
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a ranga and KalakUchi. 

2. 	tati0fl ea arte, 	
i resporisib). for 

Uriflg rI(1 
regulation o arrancuJntS 

	

• 	
sanitation in the above 	

tiOfl 	
tatioS retilS Qf 

càvered by the for ati0nfjt5 LOt 
	t. th boV 

• 	 mentiOnCo stat.O are as. follOWS' 

(a) 	iiancjiYa 	
2O3.55 acrS. 

(b 	
ar.gSari 	 3.'tO.939 acrcS 

34 
2J G 0 4 9 acr 

(d) 	Darraa 	'• 	
-• 

	

3. 	8tti°n He 	
.RxcIiy 	jurisdLCti01 O'TI Uc 

	

above. menti0flb 	es 	
te formati01 

0 	
0 tel major unit and rune minor utt5 	

the station  

- uniS ..in their ttp .(I erirR t,oct;iOr1 plan). 

• 	
•. (i•• 	

•• 	•: 

0 	 MajOr 	

0 	 0 	 - 

0 	 pr.esiciflg OiC 	
0 



/i 

4* l(eepjrig in view of the above, the ]3oard furthe proceeded to assess the total re r 	 r mcht permanent Con 	S 	 numbers of O jwa.jas to o flP1OYGd by Satjon Since, no Uflior;n scales Of the cnployoes are laid 	the oard wcrkd out the requjr 	
COflSiderig and keeping 4nth account of the following factors 

1Y out of temporary famii (rUarters of JCQs . /Q 
(b) Cleaning and mainena0 

oE ast areas out sido unit l.nes and 
surrounding5 spretd over £our/fiv different lOCOtjQfl5 

(C:) Types of roads and 

(dl) 	Terrain,1 

'(0) 
RQa1of rubbish/ dumpking P1CCOS. 	 filth arid distance of 

Numb=8 of building5 held 
en thargà of formations/units 

Utmost need for economy and • 	 ornploent of 
COnScaflCy SfCiWO:LOC. 

• 	The floard urthor kept 
in view of t c fact that the areas are quite flat and low 
lying. The nora1 area3 

• 	being low t1ng is Drone to get 
water 4ogo around the bUi1jrr 1.Cding to unhygj0j condjtj.11 durjn ra• seaso, 

which creats. heaith hazerds t troops. irthor there is 
no Caflto1mon floard/Muhjcjaj 

 
ly  flody Cxists t the Obv0 stOtions for looking 

after tho 
proper hygjonj 

and sanitatjcj 	Hence, tl pojflt ha0 also 
	kep 

rlumbers of 
t in 	

equ 
view Whil0 rocoendjiig the r 

SOfjwalas 	 ired  

Major 
Presjç rig 	r 

. a p • • • . 3/- 



0 
3...  

or m BOARD - 	 -- . 

60 Keeping in view o.f al] the actor mentioned above 
the Station floa, of Officers recoiges that the Station 
Head uarters,Raya be authorisad  to wtp1oy minlnnim 
hundred (100 ) COnservancy safsiwa1

S
e irn permanent b1eis arid the numbers b inc1ded in its upplementary Peace ]8tb1jsbment (PE). 

7. Station wise eugqeste distrjbujn of conservancy 
ell- safajwa]as are encloaed as 	j Appendx o this floard Proceedings. 

Presiding Officer  
4 	 ( Ic-45 S 5  Major 

­Jir,sin* Singh: ): 

S 	

. 
Members 	1. 	:  

Vinod b 

2 . 

TYce.52t37' 2Lt 
Chaihn 

) 

0 

' S 	 S.  

S 	 . 	 . 

. 	 S.. , 	 . 

-S 

NI  



Members  

/ 

:4 ____ 	.4 
ihri 	). 

•1' • 

Appen 
er Paragraph 7 to iord 

	

poceedrg dtod 	May ,  95). 

STATION WISE SUGGEST!D DISXflflO OF COSEVANcY - - .-- - - 

-.--l--- --.--' 	 -.- 
Ser • (Name of øtb7 	 • (.Sost 	diEibUtfl 

No'_jate11ite_stitiOnS 	- 	I 
-. 	—a.----- 	

S14 

1 	_______ 	
• 	 51 

129 	CHANGSAflI 	 . 22 

3. 	
21 

	

Tot1l 	100. 

• 	1? 

presiding 0jc 

Dtrmvocr Sin,j 



flECOMME ' OE Th ST2TION COMLTR RANGIYA 

IUMJERS OF ____ 

Q. 
RANOXYA FOR pORWTIONS/ITS STATIpND AT 

ULfUR 

1. 	I agree Wtt the recOmiflGndatl0 of thc Board. 

o 	I 	 t1efl thQt Stt.Ofl Flea 
2 	stronglyrocoim 	

ciquartors. 

ngiya be authoris 	to emploY lC)O(HUfl1r 	ly) 

ofl8GrVaflY 	CijWalaS 
o p9rrnZmoflt basiS and tho 

same Numbers be ncludcd ifl supp1hmfltY PeaCe 

stabliG111t0It of station t dqurC 	
ctngiYam 

A. 

• 



1 

3004/1/Q(Bd) 

/1flflQ_7Lfe_—lT1I 
('• 1/ 

, 

StEUon 
' 	 t4tioY1 e4cdØ 

jiya 

HQ 51 Sub Area (Ga) 
.c/O99APO 

. 
.4 Ref your SigNo 04190 di ~tad 13 Aug 960. 

20 Seven copies of bd proc$dings for authbritation 
of civ (Cik) LDC to station H,Iangiya are f.4c hth 
alongwith the. recomrnenda.ons' of Stn C4r, Rani*k for 
your further necessary action please. 

.3. Three copies of StatemeLt of case on the 90bcjc* 
returned vide your letter No 2221R/GS(D)/PC dt 2S thw c 
is also retutTaitted herewith for your further 

• 	 • 	
()S Tomak) 
Col 

• 	 Adm Comd 
nc1s: As aboe, 	 for Sto dr 

-copy tOe- 

HQ 101 Area (Gs) 	for info letse 
ç/0 99AP0 

S..- 



qwe 

/,'00000'  00  
99 	) 

10 7 11/1cflc1jy:/G7: 
 

Sub Ar 	(G/' 	 !.. 

T______ 

04 
nof yo'.r letter 110 2221,l/g(:;:)) cirt 	30 rp 9 

c1 rrocenjs for auth of C.tv C.tk (I1DC) t 	3t 	ff(, to 1I 	'astcrn Comd vide our iet€r bf vti LI ':hl:e: I 08 Oct 96. 

!! Estrn Cai1 has re t'rh3. th 	 9 	 , 1 th bn hs sttli not bn l.tf€r 	tii Oovt Of Ii .tjn of Def for creaLjor of n 	:.Lv 1::0t;. 

4 • 	!TO Cr., rcrmrnonir. tI0 	for 	UlL () 	ULID c ii 	)(/ n) 
Lbl t J 	rit of s 	q, p ir 	i 	 i r 	 I 	Ii fl10fli'T t oth'.r .' Sttin:n 	01 C5 	on 	i  rv! 	at Arnt k. 	In th1 CDfltCt to your ttfl 	F 1O 'Ii to your ! 	lettor No 2233/2/c() 	13 Jul )5 

17 ncic r c3 	your let : 	1in kr: rn 	r F 	 1 1 ior y';r r 4: ) t.)n pinc' 

(:.a' Ao) 
Lt Col 
Stff dtff' 
:0 k Col 

.,4. 	. 	 .. 

-. 
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(SEE RULE 29j 

QGINA 

: 	i us UNION OFj4 
i 

APPcant(S) 	

Responi 

	

Qy)• 	
/ I 

T. 

- 	 - 

- 	 - - 	

. -- 

Whe. 	
fl ap lCttn E1J (d 

Ve 

	

ar4 c Mst() un*r 
• 	 j• of the 

 Act, L95 as 1j th 

 ar, Upon preiiIpjflrv h
~ 
arino tnul T3. jjq  

L2 

	

No cc 	ereb, 
 

Contc. 	tue ppIc0 	
mv f1d ou: 	

. y o. 
docu. 	In sunp 	th:!rer a 	art, 	

CCOV 	me 
on the 	

or h 	
Jeqj pect-.;;j.rt. 	

'.'Jthj..b 	
üt 

	

of tn flQte be±o'e th; TIi:ijri 	et•1 Ot thu ie3j 	
4 	ntlnq you in th 	Chjf  

h 	 In dLaut the ca!d 	pi±r.l:jr m6y 
ed 	• 

	

nd decided 	ahe 	n or (t 	
datc 

any 
further fl)t.ce 

'nd, my n 	ea 	f he rJ1 day of 	 - 

I Y  EflCj0: APp1ic 	
OJDR OT-' 1'L4. 

. 

E 
at 	 H ..0 	P  Dt 	 oi.- 

 



FU 	NO 	4 

• 	
(Ru1e42) 

IN 	THC 	CENL 	ADMINISTRATIVE 
CUUJHATI R LBUNL 

aENcH:o: 	GUUJHAI. 

PPLIceTILN NC. 
F2OQj - 

PPLIC,SNT (S)\ 	
kd. Vetino  

RESPLJDENT (s) 	4) C1 	..' of2 , 

DWCTE FC 	 t!:& 

AD V ocr- 1 	E 	FU 	PLJ'JDL1'Y(s) 	A/i?: 	/• 
17 

- 

Notes Of thd Reg stry 

-. -- 

T,27*7*01

ed ldr 	t h e 	Tri.Litia I 

Lie have 	h6erd : hP* i!".AJ1,j, 	L*i 

Sr. Ici nee]. 	for the 	epp LI c 
he app ticatioii Ii vicillited 

/ 	 j 	call. r.r the records. 

/ 	
1 ,i at on 31 .8.21 	I,i 

-- 	
TRUE COi 

/ 
L1' 	IUN 

fe4 tJ 

uiP 

G •''' 

rL 
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114 THE CE4ThAL 	41L!) 	RiB1AL, G1U 	I 

BENCH A.r 

406 ($i eppUcot,Jm unir aecUon 1:9 

the 	ntja1. 	ix4 ,iativeTribur\klll 

Md. Jaintil 2i & on; 	...-.. 

iion of 1dJ .a £ OrB  

DETUL.0 OF THE 4LiCITICi4 

1. P1RTIcJLAk O 11*' )9'LiT- 

Jin-ix A1.J. *  t) 	o.215204 

	

S/o Syed All, 	mt oE Vfl3414 5iit I 

P.. Fançi, 

SifuOdifl 	irnrC1 SLA NO.21515) 

slo Late Abd u.1 )li, resident b 

Rançi. 	Kirnrup, Ae$n. 

i4ô.24fljrA1i, 

S/c Md. Mosljn (u., rodent 

Vil1e - ? 	Sit1, P .S. Rc-L 

tuist. KAXUp 

At. 	ent 1l re workihg 	rEL11  

Gad€IV enp1oy4e in the oflice  Of the 

crnin 	tvtve ';Q1art. St.at*.fl f3Ij CLu tJ 

k.al?. Kn1,JLTt. 

	

2. PAP CYIJAP O' 11W - 
ci 	oMPt3s - 

- ------ 	 .---- 

	

1. -- jJ)jon ci 	 t 	 by tkt 

Secretary t4 the Qovt•.o  
H 

Defence, NelcClhi. 

-- 	 .- 

. 	F • 	 . 
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Piöitiori1 DIrect.c'i: of .  Sti.ff, 

Diti€ S (SDGE) Geilcral 3tff Rnclr, 

Ary Head QurtH. L)HC, New t'e1hi 

51 Sub-Ax-ta C/o T3 1  APO 

101 Area Co nnd.r1: • C/o S W() 

. Adin1nitrative C')rv ndnt stti'cr JL' 

1(&nrp, 	rn. 

P TIC JLO&kS or THE ORDER 	Iusr 1 *IXQ.i T(L 
LIL/r ION It 4)L:- - - 	 - - 

rr e' iz no pec.tt ic -!r -thr bit this aPiitt 1on 

has been 

J.1RIS1CTION OF T!E Tk 	s- 

The 6pplicantz ccc1-x: 	that 	te SubjecIL flt 1t(L 

on whIch thce,  Elr)piiCflt s: 	r 	dres1 	is wiI.hin t:Iie 

jurisdiction f tte HOi'Dil" 

L11 	.LC.i :- 

Tb. applicAnts fuxthc r dec1r4 that. thc 

pj1 ic tjon is withir th ,1j:iit*tiOn ag pz Lcrth ri 

sector 21 o the Critr1 	inistrtive Tribi] 

ç; Ci :- 

.1 • That youiii 	'it hve souh 	EH' c 

rE1it ci&- o wt1on b:n -co on in thtr ( 	4 

h?ncc Uy hive fi1e' 	jc: in 	p)]. iction h)c 'r Lh tu 

icn ' 	!JJun 1 ; hich 	k Ln1 ly 	! io'pd 	r 

5(4) of thc F-u1e. 

- 	6.2. Tt th 	&p,LIC: nt 	ie Ine5ilant :i €rI3 

and as 	ch they aE-e mti).(a to- all the tight 

p: iv1-es grititeed rnC 	th Cci titu (W (1 1ni 

Cont 0 • 



6.3. Th a t yox agplIcaikts have been 

working £ Con srvenc.y/.S faiwo.1 sifl€3 1982 

19, 4 an no they have been rji1ar.ised in 

their potz as per dir€ction oif the Honbie 9,btzn1 

in.. xespon 	tb.. th€ir . OA$ No. 	 7itb 

eJ&ct f i 	te oate of their .pointitent i. in tct, 

all the & 1icnt& re nos i:eir'. e,ppointee;. 

T.t your. 	Yt. K. 1 J,intu MI w10 

is 29 yo:iaY S cE &e • tu,, fj ec ftLC 	iz1 	Xin.it..ion 

in 1 )O Erc 	)Li L'4ti. Vi. 	Li Hi.n School.. 

hs ?eEJEe 

 

I-Iis 	Secun ,'. C ( .?.1n1 EXRi!,tiOfl 1n 

14 from Farigia,C11e. 

ir th€. photocopy 

H . •L .Z • 	ied .coxtjf ic.il:i ;L.u3uu 

by tic Hed 1ister, 15idhiith 'J.i i y 

rd it Hi;ft School. 

rxr— Is the photocop 

Hi.jher e'::cri.ary pis€d cttJJ 	t 

iued by t1e Px incipal • 	rcn:;i 

Co1l*ge. 

Tht thre. 6pplil.i-'-r t No.1 . iU o th 

nc.1ih Typinç vininol Dipio-m 	>:irtion s+rur:1rig 

6pe0 o.E 44 fox ty Eoir vords per miniite an(l  

in seco.n DIvIE ion in 12. i4 	1 sø 	ied H;trdi, 

inet F—xii.niKi. t ion in 2000 f root )r Istram 

S6mity, Guh,ti. 

kmexirE3 is the photOcpy,  

n:jl i. h Ty E. 	r1tir 	pa 	td 4 ).i t. J. rf:t.c 

:he Principals In ;ti ;ut Of 

Corn.rc 1 rrelning. R41em 

. . 4 



p 	
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• . The 	 1 j: 	L .WCJ . 2 	It,  1.kld in 

1;c r 	; 	h'- H • . 1 	'iri F 

in 1')95 fo HIih t<r i 	i 	ecu: inq 

second Div1icn. He h.c pzed 	t.1e. Hird;i 

BGri Fin 1 f1t Lon 	 of whict hi 

bEen enc:k 	c ' t 	t;it' 

nnne-4 iE t 	p otocopy OJ H'1h 

p CErtitLCte i ! 

tr€ ii'uç'-: il I  tA? 116,0 zt ,Rang i aHj i I c d L 

o1 1 2 .2.197. 

)mixur-5 is t:e phot)Copy C r1<ht 

UII jfl Hi;J 	 E< 	ir:t cn .  

o. 7 	Tb:.t 	pi i 	rit Jo.  3 la-'rljr J11 

p.. 	pti Hji MeO.i 	 iitio 	in 11 

Hi2L !u 	i.i ir ti L1rL. 

)ieyu.r'-6 I : Li 'w 	 c.opy c 	lU qh 

Md r 	 r•.n t.ion p 18I 

Cr tif 	•' j a ky fh: PrJ.vc:pd o1 

R'ngie H i;b Ir5. 	H. .L . 

6..3. That the appl :Lcrit tt€ that tie 

d3 	civi1 ir:i c 	p1oy' irc !i11 	de'V !nptoyt 

or:In; 	in t 	o 	Eic of vip Cowinifl 

in 	ni Fl* 	urteE. It may be st&;ed nrir J1i 

the i.)i iCtV. al so Buittl?d pp1.itiOn o I 81. 	1.0 

tUe 	tt.i)n Concàng Off ic t. 	n:gie 	. 	prkyi.rt 

u o:act ju;i t. 	,o?t :! L 	•n 	hv,it:, no Ti 	ly 

from 	 .tc 	 r e;pi i. t: iot 

on vh..ch p v1; 	for 	 to Ci k Grd on (. '. 

bit 'it1 11. 	L 	L.CC'! L h 	rc 	tikefl 	ny 13 

1n:YrQ / 	ic 	t 	 i tL On i 

ubaittec Wv ti 	jip1 icaAitr. 

Contd  
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0 

6.9. That thexe is not i sin;lc civii14 

((Dployee working in H.Q. 	 nd none OL t 

Civilian cvloyee is elloEI to inter irt' the 

office of the 	tnietrative cotarwadant and et e 

they are not elloued to place thuir gri?vanceg by 

who are all exay people. In fict 	te cLVi1ian1 are Hot 

t!eatec pxopriy b 	the oUic. The staff doemi not, alloi  

the ciVi1jn ez1oyt*e tc 	th1r griuvanc.i 	foi:e 

tk'ie Mninistrative Cc:u.nt Th' 	tict etaU ii 

caini8trtive Co 	nant has zin jiven all t.rpn of 

aent to the civilian e;:iore. 

6.10. Thj,t tre afe toirytirell offices o the 

Mninistrative Cownc.ant all over Arsam and An diLl jii 

oices there are civ .Ltan e lcje 	to izaittTh oordi- 

ntion -with. ItIve civilin eitpliees working uradr tkwi  

Mainistrative Ccarxant but in Rnia H.. hte not 

apoint€d &ny Civilien enp1oye itl thc steff fron the 

11c4pti.on ot the ofice of thio J04ministrative iCOndarit 

?nd as such the civilian e'pl)y''esare in grt. diff1c;ltk . 

• 11. T't th pze'nt 	Ot the 

Coandant E.VCfl (10 not 11o'i 	the Civ.ui.!, 	CieU 	tF 

bi re;1 in tir sv' h'rt tJre mpla ,leev tifl4iflQ 

no uay oit fi1d c 	or tiIr rg.i1arivtici in ttie (.r 

$eivic€E bfc:re thir. }-'on'ble ft&binl and the Hon'b]e 

Ti bunal aftcr l.iin; beth i40vz, #11.0 vv-d all thr c,viti&n 

emp1Oyts to be r€;ulc rcd un 1:heir eervice 	nr fl4'W sit 

the civiliin enpcyEE. heve :en re4ttr1adtn theAr  

eeivices. 

6 • 12 That even after lii cjinent and ordlor 	il4sid 

by this ion'ole e*uru1 in I.ViA for regular4L wd, lon o 

theLr ssrvics r1 thereaftel:,  the office  Ot Uii• 

Con1.4, • 
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istrtv Cocnt li ,~ Nre not 	ken any 

jmepr to open WF hxontth i WLCb t 

pr4sent appl icantE nna 	:iv11 in e4910 	hew 

filed the O.A. N. 	/1)I pra'1n fox 	34g 

direction to the •ir it 	tve Czdant CM  OPOIN 

GPF Accounte of all the i;:Ltr civiliai em 	c 

Rsngz.i. }3... at an early d et e aS soiic of the 	 As  

are going to be retired withijk 9/13 years. 

6.13. That it Is oet e.sential to ippiint 

civilian Cjcake. 	O 	ZprViSOr, Chok dnr 	p4Ofl 

in the rt&f of the 	ifliitative Cwnand4*t. It ii 

also teted &s neny as the rlerks sho41d !* pp31nt4() 

in i.h. Office o the 	initttive COwari 	as tIrIE 

ere 83 Civilian Qr-1V ew ip1oys to look Jnt.i, te:i. 

va rjoiis ?rbjm but uniOr.Prh 	1y not a stri.L eiapioy&i 

is there in the ,t 	of k :i 	.•.. 

6.14. Tht th 	1. 	nt ai 	iigib119 fc l r 

promotion to the poet of Ctv.Ll.in cirs i the 

of the 	sttf 	 LL.. 	 they 

hovin re xisite queLifictiOn. 

6 • 1. . Tht the aPP lIcants fitac4 that An othr 

officee of ¼1tninistratiVe Cbmvaamdaut in 	I;E in vi*iO 

places have civklin emp1Cye•e in the staft hi't  CMI Y 

in Rngiet H 	there it no civilioii Clerk8,, rAte •  

8prvior,Cnofofkl6ar. Pen etc. • iee it i a  tiJI 

cw *of dicrIint.iOn to t.ht Civilin emptOrE$ 

b1orkjn 	the 	jj$tYatiVe CC :fl(flt H. 

Contt.... .1 

I 
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fl' 	PPOVI 3iOf. -• 
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ADMINIRA IN THE CENTRAL 

AS 

AT GUWAHATI. 

O.A. No.284/2001 

Md. Jialnur All & Ors ... Applicants 

-yR s- 

Unjon of Indja,& Ors ..... Respondents. 

IN THE MATTER OF :- 

Rejoinder submitted by the 

applicants in reply to written 

- 	 statement submitted bythe 

Respondents in 0.A. No.284/2001. 

The humble applicants submit their rejoinder 

as follows:- 

That with regard to the statements made in 

paragraphs 1, 2, 3, 4 of the written statements the 

applicants have no comments. 

That with regard to statements made in 

paragraph 5 of the written statements the Respondents 

have categoricallY stated that "However all out efforts 

are beIng made by the Station Head Quarters, Rangia for 

I employment of Civil Clerk 	and employment of 2 

lower DIVISIOn Clerk at Station Head Quarter at Rangia 

DiiSiOfl 
was taken up with Higher Head Quarter in 1996". 

So the Hon'ble Tribunal may direct the Respondents to 

take steps to two civilian Clerk. 
10 

• • 	3. 	
That with regard to the statements made in 

paragraph 6, the applicants disputed the same and 

reite rate the statements made by the applicants in 0 .A. 

Corttd ...... 2 
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That with regard to the statements made in 

paragraph 6 of the written statement, the applicants 

have no comments. 

That with regard to the statements made in 

paragraph 8 of the written statements, the applicants 

state that the same is not correct, they have regularised 

the services of the employees only after directions given 

by the Hon'ble Tribunal in several 0.As filed by.the 

ernployee,s who had to spend lot of money for the same! 

/6. 	That with regard to the statements made in 

paragraph 9 of the written statements, the applicant state 

that the respondents are negligent and reluctant to open 

/ 	the GPF Fund accounts of the applicants because most of 

the applicants were to be furnished with the GPF numbers 

in 1994 as per direction of the Honble Tribunal given in 

1994, but the respondents have taken steps in 1997 that  

is after. 3 years from thedate of order and direction given 

by the HonbIe Tribunal. But due to the negligence of the 

Respondents soie have not yet been done, so the applicants 

have to file the 0.ANo.229/2001 forfaid.  

That with regard to the statements made in 
&14 

• 	 paragraphs 10, 11, 12, 13of the written statement, the 

applicants state thet the Respondents have already stated 

the same in earlier paragraphs but due to lack of interests, 

no civilian clerks have et been able to appoint by the 

Head Quarter, Rangia. 

That with regard to the statements made in 

paragraph 15 of the written statements, the applicants 

state that they have no comments. 

Contd .... . .. 3 
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9. 	That with regard to the statements made in 

paragraph 16 of the written statements, the appliCaflt 

beg to state that the submissiOn made in this paragaph 

is contradictory to earlier statements made in paragraphs 

5 and 6 of the written statements and th1, shows that the 

èspondents havemalafide intention to deprive the 

deserving employees to be appointed as Civilian Clerk. 

V E R I F I C ATI ON 

• 	I, I. Jainur Ali SDA No6215204 Son of 

Sayed Ali, resident of Village Septi, PS. Rangia in 

the district of Kamrup, Assam, do hereby solemnly affirm 

and verify that the statements made in paragraphs 1, 3, 

4, 5, 8 are true to my knowledge and those made in 

paragraphs 2, 6, 7, 9 being matters of records are true 

to my information and the rests are my humble sunjssiOfl5 

made before this Honble Tribunal and I have not suppressed 

any materials facts in the case. 

And I sign this verification onthis the 4th 

day.of OctOber, 2001 at Guwahati. 

I 

SignatUr. 


